
i25 i11 i a 1 Ad rn i n i s t r-a t i v e T r i b u n a 1
i"'r incipal Bench

% OA-i73S/2004

Ne w Dei i'ii this the 22n d day o f J u 1y 2 Cj0 4

Hon'ble Shri V.K. Majotra, Vice Chairman (A)
Hon'ble Shri Kuldip Singh, Member (J)

i"' r e m C h cin ci 3 h a r tii a 3 /' o o h r i \<-1".. _ i"i a i ni a
R/o Vili r^'ost SaiiialKa. New Deliii -S?,,

(By Advocate;; Shri U.. Srivastava.!

Ver sus

Govt. of HCr Delhi, through

.,i,T h e C h 1 e f Sec r e t a r y

Giovtof NCT Delhi,,
Delhi Secretariat, l-i'- Estate,
Hew Delhi-

-c;;:. M T rie Ij i r e c: r o i" o f E'd u c a 11 o ri

D i r e c t o r a t; e o f E d u c a 11 o i i
[) e 1 ri i Acimi n i s t r a t. i o ri,
01 d S e c r e;t a r- i a tDe 1 h i

3. The Principal,
Govt., Boys Sr. Sec. School ,
3.T.C. Colony,

Be g u mp u r*, Ne w De 1 h i..

rippl icarit

ReG.p'Oi iden ts

ORDER..„,COra11

Hon:,ble,_Shri V^K,, Maiotra,„yice-Chairman^„

Learned counsel hearo., ne poirited out thai.,

the applicant was appointed as uDC by the respondents

on 23.4.1974 and as such has completed more than At,)

years of set vice. However , ne iias been denied tne

benefit of Assured Career r'rogt ession Scheme till now,.

Applicant: had also made a represen rat ion in this

behalf vide Annexure A-i dated Nii.

2 iti our c::on side red view, this UA can De

disposed of at this stage itself wiLfiout issuing a

notice to the i•espondenrs while tiieir rjgfrts snail, nor.



be preiuoiced, di r ectincj ti'ierii to ti cai, this Uf-i as a

representation of tne applicant and decide the same Dv

passing a cietailed and speaking ordei~ wici'iin a i.>er ioo

of three months from t;i-ie dare of receipt of a copy or

these orciei s» urdei'ed accordinyiy ..

(Kaldip Sinwl'i) rv..K. .haioriai^
hi fiiic-''r I 11 I '''' i 1 I 1^J

cc.

0


